
Court hearing through webex online meeting 

 

State Vs. Adil Mirza 

FIR No. 549/17 

PS: New Usmanpur 

U/s: 302/212/120-B/34 IPC & 27 Arms Act 

 

25.06.2020 

Present: None for the applicant/accused.  

 Sh. Ashok Kumar, Ld. Addl. PP for the State. 

  This is an application u/s. 439 Cr.P.C for grant of interim 

bail as per criteria laid down by Hon’ble HPC constituted by Hon’ble 

High Court of Delhi. 

 Issue notice to the IO/SHO to file reply of the bail 

application in PDF format alongwith previous involvement report 

through email at court id readerndpsnortheast@gmail.com for 03-07-

2020. 

 The Superintendent Jail concerned to file conduct report of 

the applicant on the said date. The report may be filed through mail at 

aforesaid court id.  

 

(SUNIL CHAUDHARY) 

Duty Judge/ASJ/NE/ 

KKD/Delhi/25.06.2020 

Digitally signed by SUNIL 
CHAUDHARY
Date: 2020-06-25 14:33:28

SUNIL 
CHAUDHARY

mailto:readerndpsnortheast@gmail.com


Court hearing through webex online meeting 

 
 

State Vs Akram 

FIR No.410/2018  

PS: Seelampur 

U/s 307/34 IPC & 25/27 Arms Act 

        
 
25.06.2020 

  

 

Present: Sh. Ashok Kumar, Ld. Counsel for the applicant/accused.  

 Sh. Ashok Kumar, Ld. Addl. PP for the State. 

 Reply is received through mail. Perused. 

 In the present matter the applicant is seeking interim bail as 

per the criteria laid down by the Hon’ble HPC constituted by the Hon’ble 

High Court of Delhi. 

The conduct report during the period of custody has not received. Let notice 

be issued to the Jail Authorities to file the report of conduct of the applicant 

during the period of his custody. 

 Put up on 29-06-2020 for report and arguments on the 

application.  

   

  

 

 (SUNIL CHAUDHARY) 
Duty Judge/ASJ/NE/ 

 KKD/Delhi/25.06.2020 
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Court hearing through webex online meeting 

 
State Vs Babu @ Rahul 

FIR No.244/2019  

PS: Dayalpur 

U/s: 20 NDPS Act  

 

25.06.2020 

 

Present: Sh. Vipin Kumar Singh, Ld. Counsel for the 

applicant/accused.  

 Sh. Ashok Kumar, Ld. Addl. PP for the State. 

  

 Reply of the application is received through mail. Perused. 

 Submissions on the application heard. 

 In the present matter the applicant is facing trial for the 

offence under NDPS Act and is in custody since 29-06-2019.  

 It is submitted on behalf of the applicant that he has been 

falsely implicated by the police without any reason and he was lifted from 

his residence. It is submitted that nothing has been recovered from the 

possession of the applicant and whatever is alleged is planted upon him. 

It is submitted that the recovery is shown by the prosecution is non-

commercial quantity and the sentence prescribed for the same is less 

than seven year, as such the applicant is entitled for interim bail as per 

the guidelines for Covid-19. 

 On the other hand, the application is opposed by the learned 

APP with the submissions that the case of the applicant is not covered 

under the criteria as laid down by the Hon’ble HPC constituted by the 

High Court of Delhi. It is submitted that the cases pertaining to offence 

punishable under NDPS Act are exempted from consideration for release 
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on the accused on interim bail considering period of custody and good 

conduct, by the Hon’ble Committee. 

 I have gone through the minutes of the meetings of the 

Hon’ble HPC and have found that the cases registered for the offence 

punishable under NDPS Act are not covered in the category of the cases 

in which the Court may consider the case for release of accused on the 

basis of period of custody and good conduct. Accordingly, the application 

is dismissed. 

 Copy of the order be sent to the parties. 

 

 

 

 

(SUNIL CHAUDHARY) 

Duty Judge/ASJ/NE/ 

 KKD/Delhi/25.06.2020 



Court hearing through webex online meeting. 

 
State Vs Budhsain, Satyawan and Krishan 
FIR No.142/2020  
PS: Dayal Pur  
U/s 498/A/406/34 IPC 

 

25.06.2020 

 

Present:  Sh. Abdul Kalam Azad, Ld. Counsel for the 
applicants/accused. 

Sh. Ashok Kumar, Ld. Addl. PP for the State. 

This is application u/s. 438 CrPC for grant of anticipatory bail. 

Submissions heard. 

Issue notice to the IO/SHO to file reply of the bail application in PDF 

format through email at court id readerndpsnortheast@gmail.com for 29-06-

2020. 

Report regarding the issue of notice to the applicants to join the 

investigation be also filed. 

SHO/IO will also join the online hearing. 

 

 

 

(SUNIL CHAUDHARY) 
Duty Judge/ASJ/NE/ 

 KKD/Delhi/25.06.2020 

Digitally signed by SUNIL 
CHAUDHARY
Date: 2020-06-25 14:33:26

SUNIL 
CHAUDHARY

mailto:readerndpsnortheast@gmail.com


 
Court hearing through webex online meeting 

 
State Vs Dilshad Khatoon 

FIR No. Not Known   
PS: Sonia Vihar  
U/s Not Known 

        
 
25.06.2020 

  

Present: Sh. Nitesh Kumar, Ld. Counsel for the applicant.  

 Sh. Ashok Kumar, Ld. Addl. PP for the State.   

  

 Reply received through mail. Perused. 

 Submissions heard. 

 The applicant is praying for anticipatory bail with the 

submissions that she is having apprehension of her implication in false case 

by the police in connivance of neighbor Usha and her arrest in the false 

case.  

It is replied by the police that only preventive action u/s 107/150 CrPC 

is being taken against the applicant and that no case is registered against 

the applicant in the police station Sonia Vihar. 

Considering the facts and the reply where no case is registered 

against the applicant, her apprehension of arrest is without reason, as such 

the bail application is dismissed. Copy be sent to the parties. 

  

 

 (SUNIL CHAUDHARY) 
Duty Judge/ASJ/NE/ 

 KKD/Delhi/25.06.2020 
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Court hearing through webex online meeting 

 
State Vs Jishan 

FIR No.484/18 

PS: Gokulpuri 

U/S: 302/201/120-B IPC 

         
 
25.06.2020 

  

 

Present: Sh. Kapil Singhal, Ld. Counsel for the applicant/accused.  

 Sh. Ashok Kumar, Ld. Addl. PP for the State.  

 

 This is an application for grant of interim bail on the ground of illness 

of mother filed by the applicant who is in custody in the present matter. Reply 

of the bail application has been received through mail. Perused.  

The IO has sent the copy of statement of the mother of the applicant 

in which she has stated that no date for her surgery is fixed and that she is 

having her husband and tow sons residing with her. The learned Counsel 

for the applicant in view of the reply stated that he is not pressing the 

application. 

 Considering the submissions and the reply, the application is 

dismissed as not pressed. Copy be sent to the parties.   

  

 

 (SUNIL CHAUDHARY) 

Duty Judge/ASJ/NE/ 

 KKD/Delhi/25.06.2020 
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Court hearing through webex online meeting 

 
 

State Vs Mohd. Aizaz 

FIR No.582/2017 

PS: Seelampur 

U/s 302/120 B/34 IPC & 25/27 Arms Act 

        
 
25.06.2020 

  

 

Present: Sh. Ashok Kumar, Ld. Counsel for the applicant/accused.  

 Sh. Ashok Kumar, Ld. Addl. PP for the State. 

 Reply is received through mail. Perused. 

 In the present matter the applicant is seeking interim bail as 

per the criteria laid down by the Hon’ble HPC constituted by the Hon’ble 

High Court of Delhi. 

 The conduct report during the period of custody has not 

received. Let notice be issued to the Jail Authorities to file the report of 

conduct of the applicant during the period of his custody. 

 Put up on 29-06-2020 for report and arguments on the 

application.  

   

  

 

 (SUNIL CHAUDHARY) 
Duty Judge/ASJ/NE/ 

 KKD/Delhi/25.06.2020 
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Court hearing through webex online meeting 

 
 

State Vs Mohd Wasim 

FIR No.548/13 

PS: Seelampur 

U/s 302/120 B/34 IPC & 25/27 Arms Act 

        
 
25.06.2020 

  

 

Present: Sh. Jagmohan, Ld. Counsel for the applicant/accused.  

 Sh. Ashok Kumar, Ld. Addl. PP for the State. 

 Reply is received through mail. Perused. 

 In the present matter the applicant is seeking interim bail as 

per the criteria laid down by the Hon’ble HPC constituted by the Hon’ble 

High Court of Delhi. 

 The conduct report during the period of custody has not 

received. Let notice be issued to the Jail Authorities to file the report of 

conduct of the applicant during the period of his custody. 

 Put up on 30-06-2020 for report and arguments on the 

application.  

   

  

 

 (SUNIL CHAUDHARY) 
Duty Judge/ASJ/NE/ 

 KKD/Delhi/25.06.2020 
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Court hearing through webex online meeting 

 

State Vs. Rahul Singh 
FIR No. 100/19 
PS: Bhajanpura 
U/s: 498-A/304-B/34 IPC 
 

25.06.2020 

Present: Ms. Sobha Gupta, Ld. Counsel for the applicant/accused.  

 Sh. Ashok Kumar, Ld. Addl. PP for the State. 

  This is an application u/s. 439 Cr.P.C for grant of interim bail 

as per criteria laid down by Hon’ble HPC constituted by Hon’ble High Court 

of Delhi. 

 Issue notice to the IO/SHO to file reply of the bail application 

in PDF format along with previous involvement report through email at court 

id readerndpsnortheast@gmail.com for 02-07-2020. 

 The Superintendent Jail concerned to file conduct report of the 

applicant on the said date. The report may be filed through mail at aforesaid 

court id.  

 

(SUNIL CHAUDHARY) 
Duty Judge/ASJ/NE/ 

KKD/Delhi/25.06.2020 
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Court hearing through webex online meeting 

 
State Vs Rizwan 
FIR No.621/2019  
PS: Shastri Park 
U/S    392/394/397/411/34 IPC 
         
 
25.06.2020 

  

 

Present: Sh. Nadeem Qureshi, Ld. Counsel for the applicant/accused.  

 Sh. Ashok Kumar, Ld. Addl. PP for the State.  

 

  This is application for grant of regular bail.    

  Issue notice to the IO/SHO to file reply of the bail application 

in PDF format through email at court id readerndpsnortheast@gmail.com 

for 02-07-2020.SHO/IO will also join the online hearing.    

  

   

 

 (SUNIL CHAUDHARY) 
Duty Judge/ASJ/NE/ 

 KKD/Delhi/25.06.2020 
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Court hearing through webex online meeting 

 
State Vs Saddam @ Muchchad 

FIR No. 591/16 

PS: Seelampur 

U/S: 392/394/397/506/411/34 IPC & 25/27 Arms Act 

         
 
25.06.2020 

  

 

Present: Sh.Anil Mittal, Ld. Counsel for the applicant/accused.  

 Sh. Ashok Kumar, Ld. Addl. PP for the State.  

 

  This is application for grant of regular bail.    

  Issue notice to the IO/SHO to file reply of the bail application 

in PDF format through email at court id readerndpsnortheast@gmail.com 

for 02-07-2020.SHO/IO will also join the online hearing.    

  

   

 

 (SUNIL CHAUDHARY) 

Duty Judge/ASJ/NE/ 

 KKD/Delhi/25.06.2020 
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Court hearing through webex online meeting 

 
State Vs Taj Ahmed Ansari 

FIR No. Not Known   
PS: Sonia Vihar  
U/s Not Known 

        
 
25.06.2020 

  

Present: Sh. Nitesh Kumar, Ld. Counsel for the applicant.  

 Sh. Ashok Kumar, Ld. Addl. PP for the State.   

  

 Reply received through mail. Perused. 

 Submissions heard. 

 The applicant is praying for anticipatory bail with the 

submissions that he is having apprehension of his implication in false case 

by the police in connivance of neighbor Usha and his arrest in the false case.  

It is replied by the police that only preventive action u/s 107/150 CrPC 

is being taken against the applicant and that no case is registered against 

the applicant in the police station Sonia Vihar. 

Considering the facts and the reply where no case is registered 

against the applicant, his apprehension of arrest is without reason, as such 

the bail application is dismissed. Copy be sent to the parties. 

  

 

 (SUNIL CHAUDHARY) 
Duty Judge/ASJ/NE/ 

 KKD/Delhi/25.06.2020 
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Court hearing through webex online meeting 

 
State Vs Waseem and Kafil Khan 

FIR No.471/19 

PS: Dayalpur 

U/S: 452/427/308/506/34 IPC 

         
 
25.06.2020 

  

 

Present: Sh. Anil Srivastva, Ld. Counsel for the applicant/accused.  

 Sh. Ashok Kumar, Ld. Addl. PP for the State.  

 

 Bail applications of both the accused are taken together as are 

arising from same case and similar contention are made in the same. 

 Reply to the bail applications has been received through mail. 

Perused. Submissions heard. 

 It is submitted on behalf of applicants that they have been implicated 

in the present case on the basis of false complaint of the complainant by the 

police. It is submitted that as per prosecution story the incident took place 

on 29/11/2019 and the FIR has been registered on 01/12/2019. It is 

submitted that the FIR has been registered after proper thinking and 

planning and under conspiracy against the applicants. It is submitted that 

nothing has been recovered from or at the instance of applicants and if 

anything is shown recovered by the police, the same is planted by the police. 

It is submitted that the investigation has already been completed and the 

custodial interrogation of the applicants is not required for any purposes. 

It is further submitted that both the parties had already compromised 

the matter. It is submitted that the applicants are having clean antecedents 

and belong to a respectable family. It is submitted on behalf of applicant 
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Waseem that he is a heart patient and is under treatment and having the 

responsibilities of her wife and three minor daughters who are on the verge 

of starvation. It is submitted that more than 60 days has passed in custody, 

the applicants are entitled to be released on bail.  

 On the other hand, the bail is opposed with the submissions that 

applicants were actively involved in the crime and they are named in the FIR 

by the complainant. It is submitted that the remaining accused are still 

absconding. It is submitted that the applicants may jump the bail. The IO 

has intimated about the involvement of applicant Kafil Khan in other criminal 

matters. During the submissions the Naib Court stated that the charge sheet 

has been filed before the Court of Ld. ACMM, North East, Delhi. 

It is submitted by the learned APP that the submissions made by the 

counsel for the applicants about false implication are contrary to the other 

submission that the parties have comprised the matter as if there is false 

implication then why the parties have entered in the compromise. It is 

submitted that the offences committed by the applicants are not 

compoundable. It is submitted that as the applicants have approached the 

victims and have hampered the possibility of fair trial the earlier bail 

application of the applicants was dismissed on 04/06/2020. It is submitted 

that in view of the involvement of the applicants in the crime and the conduct 

later on, the applications be dismissed. 

I have gone through the order of learned Duty Judge passed on 

04/06/2020 in the bail applications of the applicants. The applications were 

dismissed with the observation that during the investigation main 

prosecution witnesses who are also the victims in the case are being 

approached with offer of settlement and thus the prosecution evidence is 

being tempered with the conduct of the accused or his agent cannot be 

countenanced by this Court. In the present bail applications, it is submitted 

that the parties have compromised the matter and the applicants have filed 
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compromise/settlement deed along with the applications. Considering the 

facts of the case, gravity of the offence and the conduct of the applicants 

where they are trying to impress upon the victims hampering the possibility 

of fair trial, I am of the view that applicants are not entitled for the bail. 

Accordingly, application of both the accused are dismissed. 

Copy of the order be sent to the parties. 

 

 

 (SUNIL CHAUDHARY) 

Duty Judge/ASJ/NE/ 

 KKD/Delhi/25.06.2020 

 

 


